
s.

central ADrilNlSTRATIUE TRIBUNAL PRINCIPAL BENCH

R>iA.No.-1T9/2001

IN

OA No,1372/2000

Nbu Dslhi: this the day of f20 0'i»'

HON»BLE MR,.S.R»ADIGE \iICE CHAIRPTAN (a)

HDN*BLE DR.A.\/EDA\/ALLI,riE|viBER(B)

B,K,\/ashishta ,
S/o Shri P. Singh, .
R/o B-50, Gali No .'2, North Chhajjupur^'
Shahdara','
Delhi ....Applicant.

Uersu s

f

Go \jt^ of N C T o f Qe 1 hi
thro uQn
Chief secretary,
Govt,' of NCT of Delhi,
5, Sham Nath Rarg,
Del hi,'I

2,' The secretary Education,
Govt# of NCT of Delhi,
Old Secretariat,
Delhi ,•

3.' Director of Education,
Directorate of Education,
Old secretariat,
D el hi ,■

4,' Doint Director of Education,
Directorate of Education,
Establishment II Branch,-
Old Se.ctt,;,
Delhi i'i ..... Re spon..den ts,

ORDER (by circulation)

5.R.Adiqe. \/C(A);.

Perused the Ra,

2» None of the grounds contained thereip bring it

ui thin the scope arffd ambit of Section 22(3) (f) AT Act

read uith Order 47 Rule 1 CPC,

3. Under the guise c f an RA applicant has \sought

to reargue the entire ca ^ as if it ua;s an appeal yhich

i 3 no t permissible in lau.l

n



4.1

- 2

RA is rejected,

( DR,A..\/EDA\yALLI )
flEMBER (3) .'

/ug/

©

(^.R.ADIG^)
VICE CHAIRMAN (a).


